BUSINESS ADVISORY COMMITTEE

THIRTY-FIRST REPORT
{(Fourth Lok Sab:ha)

The Business Advisory Comumittee held a sitting on Monday, the 10th March, 1969.

2. The Commitiee recommend the allocation of time to the following items of
‘Government financial, legislative and other business as shown against eachi—

{1) Discussion and voting on the Demands fer Granss in respect of the Ministry/

Department of—

(i) Defence 8 hours.
(i) Education and Youth Services 5  hours.

V (iii) External Affairs. 6 hours.

(iv) Food, Agriculttre, Community Development 10 hours.
and Cooperation. L
(v) Foreign Trade and Supply. 4 hours,

(vi) Home Affairs. hours.

{vii) Indusirial Development, Internal Trade and 5  hours.
Company Affairs.. :

(viii} Information and Broadcasting. % hours.
(ix) Irrigation and Power. 4  hours.
(x) Lahour, Employment and Rehabilication. 4 hours.
(xi} Steel and Heavy Engineering, 4 hours.
{xii) Sociai Wellare, & hours.

(xiii) Planning Commission. b  bhours.

{xiv} Finance i hour.
(xv) Health and Family Planning and Works, 5 houzs,

Housing and Urban Development.
{xvi} Law. I hous
(xvii) Perroleum and Chemicals and Minss and 5 bours.
Metals.

{xyiii)} Communications. %  hours.

{xix) Touristn and Civil Aviation. 3 hours.
{xx} Atomic Energy. { hour

{xxi)} Parliamentary Aairs. i hour

{xxii) Shipping and Transport. 2 hours.

Totat: 3 hours,
{2) The Fivance Bill, 1968 15 hesiars
{Consideration and passing)

(8} The Armed Forces (Special Powers) Continuance 2 hours.
Bill, 1969, as passed by Rajya Sabha.
{CGonsideration and passing)

{(4) Discussion on the Report of the Commitlee on 2  hours

Defections.

(8) Disaussion and vouing ou  the Supplementary
Demands for Granis (General) for 196869,

(6) Discussion: and voting on  the Demands for
Excess Grands (Generaly for 1966.687. -

(Might  be taken up
after the conclusion of
the finaucial  business.)

i hour.

1 Fosar.
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(7) The Indian Medicine and Howeopatly .Bdl J\Iigh{ be disposed of by
1968. the House without
discussion,

(Refevence to joint Commiliee).

3. The Committee furtiter recofmmend that«-

(i) The Constitution {Twentv Second) Amendmﬂlt Biil, as reported by the
Joint Cowmiciee, siould be taken up on Tuesday, the 25th March, 1969;

(i1) Discussion and veting on the Demands for Granis in respect of Budger
(General} for 1969- 70 should commence on Wednesday tire 26th March and
conclude on Monday the Z8th Aprﬂ 196%: and

(itiy The Finance Bill, ! 564 may be theﬂ up on fuesday the 29th Agrﬂ 1968,

4. The Committee also recommend that during the peried. the fnancial business
was transacted by the House, no No-Day-Yer Named Motion need hn put down for

discussion.

5. The Committee also recommend tha: in view of rhe mution adopted by the
House on ihe 2ist february, 1969, thar further consideration of the Constitution
{Amendment) Bill by Shri Nath Pai, as reported by the jofnt Commitiee roight be
taken up on a day or days silotied for the tr((nmuzon of Government bus:nm the
House may sit on Sataiday the bih April, [96% for Further consideration of the said

Bilk.

- New Dpiay N SANJIVA REDDY,
March 10, 1968, : : Chairman

Phelguna 19, 1890 {(Saka}. ' Business Advisary Commiites,



